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Order of the Tribunal 

23.1,02 
Heard Mr.J.L.$ar)ar learned • 	

counsel for the appljcant and C. P. 	'v 501- 6 n10ed 
:Mr,*k,,Deb Roy. Sr.C.G.S.Co acces 

	

v:J 	 0 	
notjce on baif of all the Re 

podents. after hearing the lar 
Dy,girar 	

ned counsel for the parties the 

application is admitted. Issue F 	
notice on the respondents. Call 
for records. Returnable by four 

I 	 weeks, List on 22.2.02 for filing 

of written statement and further 

orders. 

LOA 
Member 

t im 

• 22 2 02 	List on 27.3,02 to enable 

the Respondents to file written 
_________ 	 • :: 

 

statement, 

Member 

im. 

I 
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27.3.02 	Four weeks time is allowed to 

the Respondents to file written state- 

mont. List on 26.4,2002 ?or order. 

• 	 •• 

Vice-Chairman 

mb 

/ 

' 

26.4.02 	 List on 2405.02 to enable 
VtCVt the respondents to Lile written 

stat en ant. 

Vjce.sChajrmañ 

c' 
im 

24,5.02 	Further four weeks time is allowed 

to the Respondents to file written state- 

mont, 	List on 28.6.2002 	for orders, 

H 

- 	 Vice-Chairman' 
t 

.:mbH 

• 286.0 	Put:up.before Division 	nc 

•- 	 • 

I r - 	 rther three weeks time is a 
: 

/ 

to the Respondents to file written 

.c1jLA 	statement, as a last chance. 

jj Li t on 30. 1 02 for orders. 

VJce-chairmaA 
im 

30.7.02 	Mr. A.Oeb Roy, 	lea mac Sr. 	C.G.S.C. 

f'o r the Res;pondants has stat ed .that he ist  

forma1ly 	filing' the. wri'tten statement by 

tomorrow (31st July). Mr. Deb Roy, 	in $act,, 

Purnihd all copy of the written statement 

to Mr. J.L.Sarkar, 	learned counsel 	for the 

Applicant, 	The case may now be listed 	for.  

hearing on 27.8.2002. The applicant may 	file 

rejoinder, 	if any, 	within two weeks 	from 

today. 

List i. the matter on 27.8.2002 	for 

hearing. 

\c w 
mb 	• 	Member 	 Vice-Chairman 



O.A. 12/2002 

ots0 f the 	
Order of the Tribunal 

, 27.3.02 	- Prayer has been made by 
i Chekrabarty v  learned counsel appearing 

onbehalf of Mr, J. 	Sarkar, laarned 
causel for the applicant for adjournment 

of the case, Prayer is allowed. List 

I on 19.9.2002 for hearing, 

1 
c 
member 	 V i ce—Chai rman 
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V10  
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her Reporters of local papers may be allowed to SCC 

Lhe judgrn3nt 

To be referred to the Reporter or not ? 

Whether their Lord.ships wish to see the fair copy of the 
judgment ? 

Whether the judgment is to be circulated tothe other 
Benches 

Judgment delivered by Hon t  ble Vice-Chairman 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No. 12 of 2fl02. 

Date of Order : This the 	 O 

The Hon'bl& MiJusti 	D.NChOdhury,ViCe-Cha].rafl 

The Hon'ble Mr K.K.Sharma,AdminiStratiVe Member. 

Sri Anup Kr. Roy, 
Son of Late Hrishikesh Saha, 
Resident of Bilpar, Slichar, 
Cachar, Assam-788001. 	 ....Applicant 

By Advocate Sri J.L.Sarkar. 

-Versus- 

1. Union of India, 
through the Secretary to the 
Govt. of India, Ministry of Information 

& Broadcasting, Shastri Bhawan, 
New Delhi-110001. 

The Director General, 
All India Radio, 
Directorate General, Parliament Street, 
Shastri Bhawan, New Delhi-I. 

Chief Executive Officer, 
Prasar Bharati, Akashwani Bhawan, 
Parliament Street, New Delhi-l. 

Station Director, All India Radio, 
Kailashahar, North Tripura-799279. 

By Sri A.Deb Roy, Sr.C.G.S.C. 

.Respondents 

ORDER 

CHOWDHURY J. (V. C) 

The following are reliefs sought for by the 

applicant in this original Application. 

i) The applicant he granted pay in the scale of 

Rs.550-900/ w.e.f. 1.1.1978 and Rs.2000-3200/ w.e.f. 1.1.8 

as Transmission Executive and after fixation of pay arrears 

be paid for differences on pay and allowances. 

coritd..2 
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The applicant be granted pay in the scale of 

s.7500-12000/- w.e.f. 1.1.1996 as Programme Executive and 

after fixation of pay arrears be paid for differences in 

pay and allowances. 

The portion of the circular dated 25.2.1999 

(Annexure-E) in para 2(1) viz."The upgraded scales will be 

allowed not as Govt. employees per se but as Govt. 

Employees currently in service of Prasar Bharati 

(Broadcasting Corporation of India)", be set aside and 

quashed. 

The condition of option under the circular dated 

25-2-99 has no application in the case of the applicant and 

the benefits w.e.f. 1.1.96 under the circular can not he 

denied to the applicant. 

As a result of re-fixation of pay as In prayer 

(1) and (ii) above the pension and other retiring benefits 

be ref ixed and differences paid with arrears. 

2. 	The applicant was working as Transmission Executive 

in the scale of Rs.425-700/-. He was later on promoted as 

Programme Executive (Group-B) with effect from 28.3.91 in 

the scale of pay Of Rs.2000-3500/- (revised to 

Rs.6500-10500/-). The salary of the Transmission Executive, 

a feeder post to that of Programme Executive was 

Rs.425-750/-. The Engineering Assistants was also getting 

the same pay. The fourth Pay Commission treated both 

Transmission Executive and Engineering Assistants at par 

and recommended the pay for Transmission Executive and 

Engineering Assistants for Rs.1400-2600/-. The said 
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recommendation implemented with effect from 1.1.86. The 

Madras Bench of Central Administrative Tribunal in 

O.A.654/89 by its order dated 29.6.90 among others directed 

that pay scale of the Engineering Assistants was to be 

revised to Rs.550-900/- with effect from 1.1.78 and to 

Rs.2000-3200/- with effect from 1.1.86. 

the Union of India preferred an SLP before the Supreme 

Court and by its judgment and order dated 25.11.94 the 

Supreme Court dismissed the SLP with a direction that in 

the event of the Fifth Pay Commission finding that the 

posts of Transmission Executive held by the applicants are 

equivalent to the post of Engineering Assistant the Central 

Government might consider for giving the benefit of 

revision of pay scale to those petitioners with 

retrospective effect as claimed by them. It was also 

pleaded that Fifth Pay Commission found that the 

Transmission Executive and Engineering Assistants were 

equivalent and recommended the same pay scale of pay 

namely, Rs.. 5000-8000/- and similarly the promotional scale 

of Assistant Engineers and Programme Executives 

respectively was recommended the scale of Rs.6500-10500/. 

It was also pleaded in the application that the request of 

t applicant for voluntary retirement was accepted by the 

competent authority with effect from 31.7.1997. At the time 

of his retirement he was working as Programme Executive at 

Kailashahar AIR and his basic pay was Rs.7300/- (scale of 

Rs.6500-10500/). The applicant submitted representation 

contd. .3 
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before the respondent No.2 for refixation of his pay as 

well as pension benefit in view of the revision of pay. The 

representation of the applicant was forwarded by the 

Station Director to the respondent No.2. In the application 

the applicant also referred and assailed the validity of 

communication No.310/173/97-B(D) dated 25.2.99 issued by 

the Government of India relating to upg.radation of pay 

scales of certain employees working in Prasar Bharati. The 

communication indicated that the grant of revised pay scale 

of the categories of employes of All India Radio and 

Doordarshan of Prasar Bharati (Broadcasting Corporation of 

India) as indicated in Annexure-I of the communication. the 

grant of revised pay scale was however made subject to the 

following conditions 

"(i) The upgraded scales will be allowed 
not as Govt. employees per se but as 
Government employees currently in service 
of Prasar Bharati (Broadcasting Coporation 
of India). As and when the employes, 
presently working in All India Radio. and 
Doordarshan are asked to exercise their 
option, those employees who do not opt for 
Prasar Bharati will revert as Government 
servants and will not longer be entitled 
to above scales. They will also have to 
refund all benefits availed of by them as 
a result of the grant of higher scales of 
pay. They will be liable to recovery of 
all such benefits.. An undertaking, in the 
proforma given at Annexure-Il to this 
effect has to be submitted by each and 
every employee concerned before availing 
the benefit of upgraded scales of pay. 
This is in accordance with their agreement 
with the Government to avail these 
upgraded scales on this condition only. 

contd. .4 
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Upgraded pay 	scales would 	he 
effective from 1.1.1996 but payment, of 
salary to employees as per upgraded scales 
of pay will be made with effect from 1st 

March, 1999. 

The employees concerned will be 
entitled to arrears with effect from 1st 
January, 1996 and these arrears will be 
paid in instalments. The first instalment 
of arrears •pertaining to the period from 
November, 1997 till February, 1999 will be 
paid by April, 1999. The second instalment 
pertaining to reminder of the arrears 
(i.e. arrears from 1.1.1996 to October, 
1997) will be paid by April, 2000. The 
payment of arrears shall be made after 
adjustment of the amount already paid to 
the categories of Technicians, Senior 
Technicians, Engineering Assistants and 
Senior Engineering Assistants on the basis 
of this Ministry's . Office Memorandum 

No.310/173/97B(D) dated 5.12.1997. 

In addition the pay of those 
employees of All 	India Radio and 

DoordarShan who had been working as 
Transmission Executive as On .  1.1.1978 or 

afterwards would be notionally fixed in 

the pay scale of Rs.550-900/ -  with effect 

from 1.1.1978 and in the pay scale of 
Rs.2000-3200/ with effect from 1.1.1986 
before fixing their pay in the upgraded 
pay scale as on 1.1.1996. But as per their 
agreement with the Government, this will 
not entitle them to any payment of arrears 
for the period prior to 1.1.1996 and will 
be limited to fixation of their current 
pay as on 1.1.1996." 

Failing to get redressal of his grievances the present O.A' 

was preferred assailing some of the conditions prescribed 

in the impugned memo dated 25.2.99 as arbitrary and 

discriminatory. 

3. 	The respondents contested the claim and submitted 

its written statement. In the written statement the 

respondents pleaded that as a result of discussion with 

contd. .6 
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various Pssociations representing the staff the Ministry 

issued the impugned memo dated 25.2.99 upgrading the scale 

of pay of certain categories of staff of 7UR and 

Doordarshan (Broadcasting Corporation of India) and not of 

the Ministry of Information and Broadcasting, Government of 

India. These scales had been made applicable to the 

employees of Prasar Bharati and not to the employees of 

Government of India, subject to the condition that the 

former exercised options for service in Prasar Bharati. In 

the written statement the respondents also stated that the 

competent authority decided to pay to alithe Transmission 

Executives who had been working in the erstwhile All India 

Radio and Doordarshan as on 1.1.78 or afterwords would be 

placed notionally in the scale of pay of Rs.550-900/- with 

effect from 1.1.78 and in the scale of pay of Rs.2000-3200/--

with effect from 1.1.86 without payment of any arrears 

prior to 1.1.96. The respondents also pleaded that the 

issue raised in this applIcation was subject matter of 

O.A.2579/99 and the Central Mministrative Tribunal, 

Principal Bench, New Delhi by its order dated 21/23.3.01 

dismissed the O.A. According to respondents the application 

is therefore liable to he dismissed. 

4. 	In the rejoinder the applicant stated that against 

the judgment and order of the Principal Bench passed in 

O.A.2579/99 the aggrieved parties preferred a Writ Petition 

before the Delhi High Court impugning the order of the 

contd. .7 
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Tribunal of the Principal Bench dated 21/23.3.2001 and the 

said Writ Petition was numbered as C.W.P.829/2002. 

5. 	We have heard Mr J.L.Sarkar, learned counsel for 

the applicant and Mr ..Deb Roy, learned Sr.C.G.S.0 for the 

respondents at length. We have also perused the. judgment 

and order passed by the principal Bench of the Tribunal in 

which those applicants sought for quashing the order dated 

I 25.2.99 refusing to provide the benefit of the revised pay 

scale of Rs.7500-12000/- and also that of Rs.2075-3750/- for 

the period from February 1992 to 31.1.1995 and also 

assailed the conditions mentioned in notification confining 

the benefit of the revised pay only to those who were in 

service as arbitrary, unjust and improper. The Tribunal in 

other words upheld the legitimacy of the communication 

dated 25.2.99. The judgment of the Principal Bench being a 

judgment of a co-ordinate Bench is clearly binding on this 

Tribunal and in that view of the matter we are not inclined 

to intervene in the matter as in the event the judgment of 

the Tribunal is set aside or modified by the higher Courts, 

the case of the applicant would also be regulated by the 

judgment of superior Court. We however, found that the 

applicant who was in service till 1997 he is entitled for 

the benefit mentioned in clause (iv) of para 2 of the 

communication dated 25.2.99. The respondents are 

accordingly directed to act in terms of clause (iv) of para 

2 and fix the pay of the applicant notionally for the 

contd. .8 
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period mentioned in clause (iii) of para 2. The respondents 

also however, is not required to pay the arrears for the 

period. This direction is issued only for ref ixation of the 

pay notionally and pay his pension in terms of the clause. 

Subject to the observation made above the 

application is partly allowed. There shall, howevei, be no 

• 	 order as to costs. 

ks 
D.N.CHOWDHURY 

ADMINISTRATIVE MEMBER 	 VICE CHIRMN 

pg 

I 	•• 
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Title of. the case 	 : O.A. No.: 

£ri up Kr. Roy 

- Versus -- 
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Applicant 

Union of ,  India & ors. 	 Respondents 

IN D E X 

51. No. Annexu.re Particulars of Page No, 
Documents 

Application /(0 

 - Verification 

 'A' Circular dated 15-5-95 

 3 Order of the Hon'ble 6v/av 	/3 

:5, 'C' Representation dt. 8-52000  

69  IDt Letter dated. 31-5-2000 / 

7, 'E' Circular dated 25-2-99 
40  

• 	 Filed by 
• 	

•• 
Ariupam C 	raborty 

• 	Advocate 
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Details of the Application : 

Particulars of the order aginst which 

the application is made : 

The application is being directed against 

highly arbitrary illegal and willful in action on the 

part of the respondents in not expediting the rightful 

• 

	

	 and legal claim of the applicant for revising the pension 

order of the applicant who has voluntarily retired on 31st 

• 	 July, 197 and issued PPO No. 284389800103 in the old 

scale of pay denying the applicant the benefit of the 

upgraded pay scale granted to all the other similarly 

placed Programme Executives, and for revision of pension 

benefits, and arrears thereof. 

210 	 Jurisdiction: 

The applicant declares that the subject matter 

of the application is within the jurisdiction of the Honble 

• 	tribunal. 

3. 	 Limitation: 

The applicant declares that the application 

is within the period of limitation under section 21 of 

the Administrative Tribunal Act, 1985. 

4, 	 Facts of the case : 

4.1 • 	That the applicant is a citizen of India and as 

such is entitled to the rights and privileges guaranteed by 

• 	 the constitution of: India. 

4.2 	• That the scale of pay of the Transmission 

Executive and Engineering Assistant was always same viz, 

Rs. 425 - 750/— . The app.icarit was Transmis.Sion Executive 

P . . . . . . . 



and. as such got salary in the said scale of Ra. 425 - 750/- 

The 4th pay Commission also treated both Transmission 

Executive and Engineering Assistant at par and recommended 

same scale of pay for both viz Rs.jQ 	20J-. This was 

implemented w.e.f. 1-1-1986. 
- 

fl4.3 	
That the applicant was promoted as. Programme 

/ Executive (Group') w.e.f. 28-3-1991 in the scale of 

/ Ra. 2000 - 3500/- In the engineering side the corresponding 

promotion post is Assistant Engineer in the same scale. 

4.4 That the Madras Bench of the Central Adminis- 

trative TrIbunal in O.A. No. 654/89 by an. Order dated 

296-1990 directed that the pay scales of Engineering 

Assistant shall be revised to Rs. 550 - 900/- w.e.f. 1-1-1978 

If 

	

	

d to Fs. 2000 - 3200/- w.e,f. 1-1-1986. The $12 filed 

against the said order of the Hon'ble Tribunal was dismissed 

by the Hontble Supreme Court by an Order dated 25-11-1994. 

Thereafter the pay scale of the Engineering Assistant was 

revised by the Govt. of India bycircular dated 15-5-19950 

Copy of the circular dated 15-5-95 

is enclosed as Annexure - A. 

4.5 	That as already stated the post of Transmission 

Executive and Engineering Assistaflt are equivalent and have 

been recommended identital pay scales by the successive pay 

Commissions and the Govt. also granted the same pay scale 

to both the categories of employees. The benefit of the 

judgement of the Hon'ble Tribunal was not extended to the 

Transmission Executives. Subsequently Sri Bishnu Prasad Sinha 

P/4, . . . . . . . 0 
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and another transmission executives filed an O.;A.. No. 307/95 

in the Central Administrative Tribunal, Patna Bench praying 

parity of pay scales with that of Engineering Assistants. 

The Hon'bie Tribunal (Patna Bench) however in the facts 

and circumstancs of the case, in' the relevant time 

recommendation of the 5th pay commission was pending, 

dismissed the application, An SLP No. 4563/96 was filed 

against the said order aft befo±e the Mon'ble Supreme Court. 

which was disposed of with the following order : 

"We do not find any infirmaty in the direction 

given by the Central Administrative, Tribunal 

in the impugned judgement. It is h,owver 

Lk 

Cc 

directed that in the event of the 5th pay 

commission finding that the posts of Trans.. 

mission Executive held by the petitioners are 

equivalent to. the post of Engineering Assistant, 

the central Govt. may. consider giving the 

benefit of revision of pay scales to the petiti-

oners with retrospective effect 	Iimed 

by them. 

The Special Leave petition is disposed 

of acordingly." 

Copy of the order dated 14-3-1996 

of the Hon'ble Supreme Court is 

enclosed as Annexure - B. 

4,6. 	That the 5th pay Commission considered the 

Transmission Executives and the Engineering Assistants as 

equivalent and recommended the same scale of pay *iz. 

pig:-. ...  . ...  
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Fts. 5000 - .8000/— . For the next promotion scale i.e. 

Programme Executive and Assistant Engineer respectively 

the scale of Rs. 6300 - 10500/— was recommended. 

4. :7) 	That the applicant for domestic problems 

relating to illness of his wife and children requested for 

voluntary retirement and the.same Was accepted w.e.f, 

31-7-1997. At the time of his retirement he was working 

as Programme Executive at Kailasahar (AIR) and his basic 

pay was Rs.. 7 9 300/ 	(scale_Rs. 6500 —_10500/—). In this 

connection it is stated that the formation of 'Pr.asar 

Bharati' was in proposal stage and the applicant had 

exercised option for working in the 'Prasar Bharati'.. But he 

retired w.e.f. .31-7-1997 and theth pay comuission.  

recommeridatiôn5W-e-s accepted and implemented w.e.f. 1-11996. 

4.8 	 That the Union of India did not decide the 

upgradation of the scales of the applicant and other 

similarly situated Transmission Executives as per the 

order of the Hon'ble Supreme Court in SLP No. 4663/96 

dated 14-3-1996. After the recommendation of the 5th pay 

commission also both the Transmission Executves and 	
V 

Engineering Assistants are equivalent aridgiven same scale 

of pay, The Unionof India as such had been considering 

revisionof pay of the Transmission Executives which shall 

be equivalent to the scales of pay of Engineering AssiStt 

with retrospective effect which shall be Rs. 550 - 900/- 

w.e.f. 1-1-1978 and Rs. 2000 - 3200/— w.e.f. 1-1-1986. As 

already stated thseupgraded scales were granted to Engineering 

p/. . . . . • . S 

FA 
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Assistants by circular dated 15-5-1995 (Annexure - A). As 

per the Orders I f the Hon'bJ.e Supreme Court the applicant 

deserves to be granted the above scale with retrospective 

effect from 1-1-1978 and 1-1-1986 and also entitled to 

equivalent higher scale as Programme Executive. As a result 

of the revision of pay as Transmission Excutive w.e.f. 1.1.78 

and subsequent fixation of pay in the different pay commission 

scales and promotional scale- as Programme Executive, his basic 

pay on the date of retirement would behigher, As a result his 

- pension and other retirement benefits shall also increase. The 

applicant submitted a representatIon dated 8-5-2000 to the 

Respondent No. 2 praying for ref ixation in upgraded pay scales 

and pension benefits. 

The copy of the representation dated 

8-5-2000 is enclosed as Ainexure - 'C'. 
- 

	

4.9 	That the representation forvarded by the station 

Director, AIR, Kailasahar by a letter dated 31-5-2000 to the 

'esponden.t No. 2 with the request that the matter may kindly 

betakeri up for consideration of refixation. 

copy of the letter dated 31-5-2000 

is enclosed as Annexure - 'D'. 

	

4.10 	That the applicant begs to state that his case is 

for higher pay scales w. e. f. 1-1-78 onwards. In the back ground 

explained above in thematter of pay scales of Transmission. - 

Executive, he deserves higher pay scales in Transmission Executive 

and Programme 8xecutive as per the order of the Hon'ble Supreme 

Court and consquent revision of pension. In this c6nnection 

it is stated - that the pay scale of Programme Executive has also 

been xevised upward from Rs. 6500 - 10,500/- to Re. 7500 - 12,000/- 

. . . . . . 

rA 



JVL 

- 	 - - 

by the Govt. of India by circular dated 25-2-1999. simulta-

neously with revision of Assistant Engineer's scale from 

Rs. 6500 - 10500/— to Rs. 7500 - 12000/— . This revisiOn 

was vith effect from 1-1-1996. The circulardated 25-2-99 
60 / 	 D 97 .LX .'..¼t J- 	5 4o ''?- 	,0 	 e 
uriambignously demonstrate that the Engiree ring Assistants 

and the Transmission Executives are equivalent and hold 

equal scales and similar is the position with Assistt 

Engineers and Programme Executives. The said circular most 

surprIsingly stipulates that the upgraded scales will be allowed 

not as. Govt. employees per Se. but as Govt. employees currently 

in service of 'Prasar Bharati'. This is arbitrary, unreasonable 

and whimsical. The applicant an not be. denied .  the pay scale 

of Rs. 7500 - 12000/— as Programme Executive w.e.f. I-1_1996 

due to the said restrictive clause.. Moreover, the said.clause 

being unreasonable is liable to beset aside and quashed. It 

is also stated that the applicant had already retired before 

25-2-1999 and as such there is no scope as regards the options 

mentionelin the circular. However, he had already exercised 

option for Prasar Bharati while in service. 

Copy of the circular dated 25-2-99 

with enclosure marked ARnexure - I 

is enclosed as Annexure - E. 
--- - 

Grounds for reliefs with legal provisions : 

I 

5.1 	For that the post of Transmission Executive and 

Programme Executive are equivalent and carried equal scales 

in successive pay commission recommendation. 

5,2 	For that after the 5th pay commission's 

recommendations also both the scales of Transmission Executive 

p /g. • . . . . . . 



'l J  
4. 

L 

• 	 and Programme Executive being equal, the applicant is entitled 

to the reliefs, 	 . 	. 

5.3 	 For that the pay scales of Programme Executive 

and ASsiStnt Engineers are equal, and also granted equally. 

5.4 	 For that the clause restricting higher scaie.to 

the existing mployees only in circular dt. 25-2-1999 is 

arbitrary. 

or thatthe option clause in the èircular dt. 25-2-

1999 Is redundant, as regards the applicant because of his 

retirement before the said circular. 

5.6 	. 	For that the applicant can not be denied benefit 

w,e.f, 1-1-196on the grounds of option mentioned in circular 

dt, .25-2-99 which granted benefits of parity of pay scales 

with retrospective effect from 1.1.96. 

5.7 	 For that the applicant had already opted for 

tprasar Bharati' and he had n.o scope to opt under the circular 

dt, .25-2-99 and"the clause of option. as regard the applicant, 

is otiose. The denial of benefits is violative of Articles 14 

and 16 of the constitution of India.' 

• 	Details of remedies exhausted : 

The applicant has represented without any result. 

There is no other remedy under any rule and this Hontble 

tribunal is the only fozm for redressal of the grievance.. 

P19. ...... .  
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7. 	 Matters not previously filed or pending before 

any other court. 

The applicant declares that he as not filed 

any other case in any tribunal, court or any other forum 

on the subject matter. 

Reliefs sought for ; 

Under the facts and circumstances of the case 

the applicafltprays for the following reliefs $ 

	

8.1 	 The applicant be granted pay in the scale of 

Rs. 550 - 

rLi.1.86 as 

arears be 

8,2 

RS. 7500 

900/— w.e.f. 1-1-1978 and Rs. 2000— 3200/— w,e.f, 

Transmission Executive and after fixation of pay 

paid for differences on. pay and allowan ce9. 

The applicant be granted pay in the scale of 

12600/— w. e.f. 1, 1. 1996 as P'ogramme Executive 

and after fixation of pay arrears be paid for differences 

in pay and allowances.. 	 7. 

8.3 	 The portion of the circulardated 25-2-1999 

(Annexure - E) in pam 2(i) viz. The upgraded scales will 

be allowed not as Govt., employeesper se but as Govt. 

Employees currently in, service of irasar Eharati (Broadcasting 

(.orporation of India)", be set aside and quashed. 

8.4 	 The condition of option under the circular 

dated 2-299 has no application in the case of the applicant 

and the benefits w.e.f. 1.1.96 under the circular ca not 

be denied to the applicant. 



81 5 	 As a reult of re—fixation of pay as in prayerl 

8.1 id 8.2 above the pension and other retiring benefits J 
be ref ixed and differences paid with arrears. 

8.6 	 Interest on the arreax' amounts be paid @ 12% p. a. 

8.7 	 Any other relief/reliefs the Mn'ble Tribunal 

may be pleased to grant. 

The above, reliefs are prayed for on the grounds 

stated in para 5 above 

Interim relief prayed for : 

None 

This application has been filed through Advocate. 

11.. 	 Particulars of Postal Order : 

i..O. No. 

Date of issue 	. 

Issued from 	i. 

. Payable at 	 . 

12. 

	

	 Particulars of Enclosures : 

As stated in the index. 

Verification.........  



• 

- 

Vet if icatiori 

I, Artup Kr, Roy, S ofl of Late Hrishikesh Roy, 

resident of Blpar, Slichax' - ii, aged Sboi.2t 50 years do 

• hereby verify that the statements made in pars 1,4,6. and 

7 are true my personal knowledge and those made in pars 

2, 3 and 5 are true to my legal advice and the rests are 

my humble submission. I have not suppressed any material 

facts. 

And I t  sign this verification on this 

day of .' 7 PA' 	2002. 

O.wahati•, 
	 $IGNATLJR 
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To 
'Flic SI It R)il 1) ii ectut 

lit, Kailashaliar  
I'() : Kaiiashahar 
I) ist. NJL) Itli Tripura 
PIN 799279 

•, Sub 	Rc-tixiUiou (upgrndn(iwi) of L'nyscaks aud 11teidy i'i i In iiw ol nv 

• Sir, 

With tcLiciice to above, I I ike to state(hat honk my volulLL;uy Icti;cIIL('l)i ;i;:i 

j'. Executive lioul i\IR, Kailuslmlim on 3 l' 	July, 1997 and aec(mdiimly my I'mI;iniI (I'I't) Nu 
• 2'1389tWU103) and other benellts as per Vili I'ay Comiimni';iu:i wc'ie 	c(iIid 	\'n'i 	ti't 

in the year 1998., 

• • 
Subsequently vdc their order no.31 	I 173/97-11(f)) di. 252.09. Mini ;t y 	1 	Inkmwition  
and 13iondcas1ing 	Govt. oF India have upgraded 	(is per Vih 	l'ay Uoimitni.inim 	Rn'mI 

• . scales of Programme Executive and 'FraIISmum;sion ExcM ve (mmlohy nq C 	I I . 
• 	. u(Ierwuicis) w.e.f.l 996. 

uN yow 	cma,vy 	I j1iIiel 	,\fJk. 	nq T1 mr,111issioll 	I'ccIIIi'( 	on ) I 	'I, 1 9 7 I 	:111(1 	rI 	ia, 	f ill- 

wi 

	

eiti(y ct)tu 	I 	of 	n; 	ijnm 	inme ixceimhvc 	i 0 111  

(tto my Voluntary t c1iminent). 

Sir, though I Was coiiipcl!cd to take voluntary retirement iou cci lain 	c:ra miu; kyond 	ny 
couttol in 1997, duimg my scivte te'rnic in AIR I have opftd ioi 1w h i 	I 	' mm 	11h n iti 
Sit vice 	1 	ciefoi, I icquest your goodsdt to refix my pay 	s wilt as 	 bclidws on 
the light ofthove mcnttoiicd 01 dci and Wr n ot of which I shall tin Miii gi a I Un I 

. (A K Roy) 
Rc d. Pmogranimne txccuuvc 
ijilpam, Locitan Jiniragi Road 

Sdcliar • 
'- i)ist. Caclmr, Assamu 

.-- PIN 708 001 
• 

Copy to; 
H l)imector Geitcial, AIR, Pin Iiautemtt Sii:ei, New l)tlii 	li() U)) I 

Dy. L)irector (Jei 	ral, AIl. (NLIt), Cliaiidittiii l&01(l, ( 	mv,;iltali 	- 
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¼ 	 • • •;• 9 	 ' I • : •. 	NORTH TRIPUtA •- 799279 /2-91I?/j/?J  

Nj

' ' 
A, • '••• 	 ** D** 

Dated the, 1nt ?bj OOO 

Section 

	

. 	.. ; . 	bUitotor clenorcil •  ,, 	. 

. 	 :4.A11.I4ja Ria2j, 

	

. . 	 . 
.••• 1 	Abxrkurnnj BhaVt!) 	' 	 'I.  

.. 	 pr11corLt 3tr'96 

	

1 . 	 •1j4•..•. 	
,' . i • • 	 . 	 - 	 - 

	

I 	 ub:- Oj.xtion of ray In repct r 	i A.;tJt(y tiJ 

• 	

p 	
Rotd.ProgrQmme Execut1v (voltnitcy ret ir .1 c • . .. .' . iy •. :•' 	31nt Ju1y- 1997) ppo N.28438980010) ill th 
upgra4cttlon of Ry Scal eg On an 1.1.73 In th  

"SC48 of Rs.550-900 ('fld ffl 1,1.06 in 
y eru1 of R.2000.-3200 &ndfrm 1.1.96 in t 

	

, 	

çY 	
I r 	pavcca1 of .75OO-12OOO with fixation 

: lInkritE3 tc0  request 	for by bJ 

	

I 
I 	

4 	
Refz. r'au0et •&3 Order No31o/173)97-r3(t)) ct,j 

	

4.

41 •; 	t: .,, 	¼ I 	250291099 received with 
F.IQ09/5/99or/976 dated 26.02.1999 • 	 ....t.:.....;.r.,.,. 	.. 4 . 	. s .. 	• 

• • 	
hri A.KRoy Thirnr1y Progranuie 4pcecutiv to v1un- 

retirefr 	eIMv1e n t 	fter-nqøn of 31st Ju1,1997 • 	
QcaOzdi1y..Pon n i on a benefits as per Vth Fhjr Cr1en 

Jid'Qlread7. bri,n 'utt1ey5j in the year 1903 'agdnst hi PP flo, 
: rGprnttj on &ttd O,.5Oio 

•h.loh is tolr explarrntcry .ii forwarth'd krnrc*wlth f 	n y • -. '; 	 l).t.t1(3 Djr'ector cenra1 for r-ftxtjc of 	.i-t th 
uratj,,' py c:teL;r PJX nd tXt £ri 11.7O th !;h 

	

PaY
• 	

nc10 nt 5'3&-9oo'M from i.18G in thee py tctl 	f 1 ,-32Q cin friAr 1.196 in th py ozJ ot .YOo-i '0)0, 
'L ?OOO  

I 	•!. 	• I . I .ri . . H I1Cc,ording to tile instruction coitniner _ATI plra 2(1) c. Tho ,upJrd!d z1oAlot will bc lLiu&,nc,t an 
•. bttl; ø. govt, pLcyocurr'n1y in serjc& 	 'ztj 

	

• 	 of Xnja). As 	 the 	 y iri  
• prtrnnntiy wrk.th"jk1 All XMIo fltio nnd Do>rrfflqr crc iik . to xorc.t 	thofr option, the emplcy&, who 10 nOb pt ftr 

:I 	Pnar'iharatj will rovort zks Government rjorvAntl3 rind wil,.t no 
'.longor to be cntltl&L to abova scales. They will aj.q.o ht 	to 

	

• 	• 'rtun( tall beno.tjt,3 avti1od of by thorn tjo & reult nf th grr-it .'•• ''•1 of higher to*leo of p-y. They il1 b lizbl, to rccovr3 	cull • 	• 	• 	 • 	• 	• 	• 	1 	• 

	

• ui - par ,  para 	4' th bnc,fjt Of the ur'Qd p' ( • '. 	Jcle&t,ij be cwailb1e to existing incumbent13 sn1y 

In this connnotjon it is rquczt.c1 tLt thc itt'r • • •. ma-y. k.tncUy be tken up with the Direotorato levoi for cni1e-- 
ztjon •otro-fjxtjnn of pay in the upgrnc1atjor pjr 

	

• •. 	r:j favour of Bhrj Roy, ret1re govt08er'rgnt 	riit 	x' by 

Youri C thful. r 
• 	•• 

13 (RtPinj DM 

	

• • 	• 	:• Copy 	 STATX01 fliRrcfl'ofl 
The DvPirector. Genera I (), AI1, Chndrnrj , (uw h 	••- Shr:1• A. k, Roy, Re td,, Fr ogra mine Executi.v, 131 ipr, Lrch n j-.'y • r.tri Road.P,00Sjicr — 738001. 	

0 •)' 

Advocate for the petitioner 

G uwahati 
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4- 	 Annexure - E. 

• 	No. 310/173/97_B(D) 

• 	 GOVERNMENT OF INDIA 

MINISTRY OF INFORMATION ?N D B ROAD CAS TIN G 

SHASTRI BHAWN tA' WING 

NEWDELHI1O. 	
1' 

Dated: 25-02-1999 

SUBJECT ; UPGRADATICN OP PAY SCALES OF CERTAIN CAThGORthS 

OF .EMLOYEES WORKING 	PRASAr BHARAT.1 

The employees belonging to certain cadres in. 

7ndia Radio and -Doordarshari (particularly subordinate 

gineex-irig and programme cadres) had been. agitating for 
	

H 

grant of higher scales of pay than those recommended by 

the Vth Central Pay Commission an.d accepted vide Government 

of India Resolutionóf 30th September, 1997. The matter 

has been carefully considered by the Government and it has 

been decided - to further upgrade the scales of pay of the 

categories of employees of All India Radio and Doordarshan, 

of Prasar Bharati (BroadcastingCorpotation- of India) as 

indicated against each category in Anneure  

The grant of revised pay scales as mentioned 

in para 1 above will be subject to the following conditions: 

¶ji) 	The upgraded scales will be allowed not as 

Govt. employees per se but as Goverrimen.t 

employe'es currently in service of Prasar Bharati 

(toadcasting orporation oTdia). As and when _•_. 

the employees, presently working in All India 

Radio and Doordarshan are asked to exercise 

their option, those employees who do not opt 

P/2. . . . . . 

- 	-'-- 



- 

for Prasar Bharatj will revert as Goveinment 

servants and will no longer be entitled to 

above scales. 	They will also have to refund all 

benefits availed of by them as a result of the 

grant of higher scales of pay. They Will be 

liable to recovery of all such benefits, M 

undertaking, in the proforma given at Annéxure 

- II to this effect has to be submitted by each 

and every employee conceined before availing 

the benefit of upgraded scales of •py. 	This is 

in accordance with their agreement with the 

Government to avail these upgaded.scales on this 

condition only. 	 • 

Upgraded pay scales muld be effective from 1.1.1996  1 7 
I but payment of salary to employees as per ugraded 	II 	F 

scales of pay will be made with effect from 1st 

March, 	1999. 

The employees conceflied will be entitled to arrears 

/ with effect from 1st January, 1996 and these arrears 

will be paid in instalments. 	The first insta1mentof 

arrears pertaining to the period from November, 1997. 

Till February, 	1999 will be paid by April, 	1999. 	The 

second instalment pertaining to remainder of the 

arrears (i.e. 	arrears from 1-1-1996 to October, 	1997) 

will be paid by Ap ri 1, 2000. The payment of arrears 

shall be made after adjustment of the 'amount already 

paid to the categories of Technicians, Senior Techni-

cians, Engineering ssistarits and Senior Engineering 

Assistats on. the básis'of this Ministry's Office 

Memorandum No. 310/173/97-B(D) dated 5-12-1997. 

P/3. . . . . . 
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(iv) 	 addition the pay of those employees of All 

India Radioad Do 	thn who had beenwo rk in 

as Transmission ixecutives as on 1-1-1978 or 

afterwards uldbe nationally fixed in the pay 

scale of Rs. 550-900 with effect from 1-1-1978 

and in the pay scale of Rs. 2000-3200 with effect 
.-. . 

from 1.1.1986 before fixing their pay in, the 

upgraded pay scale as on 1-1-1996.[iut. as per 

their agreement with the Government, this will 

• not entitle them to any payment of arrears for 

the period prior to 1.1.1996 and will be limited 

to fixation of their current pay as on 1. 1. 1996. 

The pay,  fixation in' the upgraded scales Qf pay 

shalibe done as provided in CCS(RP) Rules, 1997. 

The .beefi of the upgraded pay scales will be 

'available to existing incumbents only and those new cadres 

recruits who join after issuance of these orders will not be 

entitled..to—tee-cales, but will be governed by pay scales 

recommended by the Vth Pay Commission. However, all promotions 

of existing incumbents shall be made in upgraded scales only. 

Further Prasar Bharati (DG:AIR and DG:DD) are also 

requested to identifythe posts in. the grades of Helper, Diesel 

Engine Driver, Diesel Technicias and Mast Technicians, zone 

wise, fdr placing them in the upgraded scales of pay in Qider 

of seniority as per the percentage of posts shown against each 

category in Annexure •- I. The number of posts in higher scales 

of pay shall be with reference to the sanctioned strength 

indicated in Annexure - I against each post. 

P/4........  
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60 	 This issues with approval of Integrated Finance 

Wing vide theiru.o. No. 245/99/Fin, I dated 23-2-1999, 

Sd/- 

( PRAVIN SiJVASTABA ) 

DIdtCTOa (3P) 

Tele 

COPY TO; 

1. CEP, Prasar Bhax'ati, Newdeihi. 

4 Prasar Eharati (DG:AIR - Shri H.M. Josh!, s—in—C) 
Prasar Bharati (DG:DD - Shri B.lcDe, E—iti—c). 

Chief Contr6jler of Accounts
enhey are requested to 

Mm. of I& 	 sure that salary in 
the upgrade pay scale 

P&AO( I RLA) , Miri, of IB 	in re s pe ct of any 
AGCR Bldg,.. N,. Delhi. 	 employee is not crawn  

unless .an undertaking 
All P&AOs,... AIR/DO, 	 in the proforma given 

at Anriexure - II is 
received alongwith the 

- 	fixation order, 

7, Shri Bachchu .SinghMena, President, AtTh4 

Shri K. K. Choudhury, Geri. Secy., ADTEA. 

ShrI S.P. Singh, Gen. Secy., PSA. 

All Stations/Kendras of AIR, DO.— Through' DG:AIR/DG:DD 
Shri.Yogendra Pal, Dir(,), AIR. 
Shri V. K. Aggaxwal Dir•(1), DO. 
Spare copies (10). 	- .. 

.( SUMtI CHATTEtJE 
) 

• SECTICN OFF ICR 

T1LE : 3369695 
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5.flo, CatCçry of Pests 	flo, of oos 	Pay scale qranted 	UO9rad 	Scale 
0 	

as ocr Vth Pay 	
Of nay 1R.i 

CO;i0 

AssIsUnt Engineers 	1156 	6500-10500 	'500-I20 'iinc1uig As n CC 	1+1322 

2, 	Sr. ( 9ineerjn9 AssIstant 	2054 	5500-9000 1 1 50-II50 
3. 	Engneerjg ASS Istant 	4246 	5000-8000/ 	6500-10500 
4' 	Senior Technic i an 	1680 	4500-100 	5000-3000 
5. 	1ecn,c, 	

2946 	4000-6000 	4500-1000 
5. 	Diese( 1ecn,cja0 J 	140 	4000-6000 	f 4000-6cioo 

((15% of posisi 

	

I 	
(4500-1000 
I (20A of ooss) 

1 . past iOclinICI8fl 	• 	70 	
( 5000-0 

,5• 	S 	
I 1 65% of oostsj 

8.' 	01o301 Engine Driver 	130 	3050-4590 	3050-1590 
IlSx, 

1•jj 	
.' 	HeIOtJr 	

1312 

L 	 ".•• 

ôran 	EQcut1ye 	'1951 	65CQ-J0Q 
I:, 	
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4aAL IN THE BUNAL 

O • A. NO. 12 Oi QD02 	 -\ 
4; 

Shri Anup Kr. Iiy. 

Unien of India & Ors. 

IN THE MATTER OF :: 

'itten statezent subxiitted by the 

Re sponden to. 

The Respondents beg to subzait freliziiinary $.lbEiissi*ns 

wbiôh irny be treated as a part of the written stateient. 

PRELIMINARY SUBtSSION. 

The Engineering Assistants of the &'stwhile,All India 

Radio and Doordarskan under the Idnistry of infornatien and 

Joadoasting, G.vernient of Indi&,bad been agitating for 

revision of their scales of pay seeking parity with the scale 

of pay of Sound Recordists of Fib Division ( a different 

Organisation) of the Idnistry of Inforatien & J-"oadcasting 

They had approached various ferun including Ceurts' 

Tribunals. The Yadras Renela of the (ntra]. Miinistrative 

Tribunal in O.A. Nci.654/89 by an order dated 29.6.90 

directed the Union of India that the pay of Engineering 

A ssitants of AU India 1c1ie and tea' darakan 'be revised 

to the Scale of pay of t. 550=900  w.e.f.191978 and of 

s.2000-320O w.e.f. 1.1.36 . 2ke aatter went up to the 



ç c2 
go 2- 

isnsble &lprene Osurt which by its judgltent dated 25.11.9 1+ 
upheld tie irfier if tie Central Mainistrative Tribuna.1., 1'ras 

inc1t.Iicordingly the Anistry of Lnf.rllatien and ircadcasting 

issued necessary sanction in 15.5.95  revising the scale if 

pay if the psst if Engineering Assistant as under :- 

(i) w.e.f. 1.1.78 ?i. 	5 900 

(2) i.e.f. 1.1.86 06. 2000- 3200 

The Officers wkm either held or were holting the E$st,.f 

gineéring Assistants were sntitlei to tie benefit if arrears 

if pay as a result of this revision and refixation with 

effect fsn the dates eentiened abve. A espy if the sanction 

dated 15th May  1995 has been annexed with the api]ieatien 

as nriexure - tAt 

2. One Stri Vishriu frasad Sinlaa and no tier, ¶1'snsr.Lssien 

Executives, filed an O.A. N....307/95 in the Central .iins" 

trative Trjbunal, Patha Bench, Patha seeking pan ty if the 

scales of pay if franspissien Executives with that .Lthe 

igine.ning Assistants. The O.A. was Iisl3issed by the 

lienible Central M.ainistrativeTriburial against which 

Shri Sinha and anther fi].e4 a petition for Special leave 

if .ppea]. bearing Ns.'466 3/96 in tie ffolkLng iprerie Ceurt 

if India, which aade the fillowing srcier on 14.3.96.:- 

11 We to not find any infirrdty in the direction given by the 

Central Muinistiative Tribunal in the iEp.gned judg*ent. It 

js, however,directod that in tie event if the Vtk pay 

Csrrissien i'inding that the psts if Transrwission Exeetiye 

held by the petitiiners are equivalent to the pst of 

&igineering Assistant, The Central (vernnent may esrisider 

giving the benefit if revision of pty- scales to the 

petltiiners with restrispeetive effect as claiet by thett. 

entd....P/3. 
	7 

I 
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3* In the aean*bile tke.Vtk pay (iiissien subiiittei its 

repert and necessary Resluti.il was issued on 30th 8epteer 

1 997. Iwev.r, eiapl.y.es  belcngin ti certain caires in the 

All India RiLdia and Deer 	han ( Fa*tLcularly sub.rttnate 

&gineering and Pregrae cadres) were agitating for grant if 

higher scales if pay tban these rec.ende1 by the •tk pay 

('issien. T Lke Faspondents held a series of discussien with 

the repressentatives if varieus tAssiciains representing 

these catag.ries if staff. 

49 In tke meanwkile,  , the Isar iaratj (eadcast1ng C.rp.ra 

tien•f India) .Act91990 was breughtint. feree with effect from 

97 and a. Cerperatien knewn as Prasar Lsarati 

rsadcsting Osrp.rati.n of India) **s •Stablihe1 with effect 

from 23.11.97.  Secti.ri  12 if the said 4ct provides for thi 

functiens and pewers if the said Csrpsrati.n and lists out 

it 	 •bjectives. Daese are more or less the 

sue functions which were being discharged by the erstwhile 

All India Radii and Ler1arsh4 

5. 	As a result if the discussj€ris with the va.rieus 

Ass.eiatiens referred to in para 3 aeve, the ftnistry Of 

Lnf.raa.tien & Breadeasting issued Srers in 25.2.99 upgrading 

the Scale of pay if, 	certain categeries if ALl India 

Radii and jordaz'shan if }ragar 1tarati(Breadcasting 

Osrpera.tien if India) and not if the MLnistry if Inf.a.ti.n 

& Rroadcasting9 disternment if India. A cpy if the erder 

dated 25.2.9 is annexed as 1-1. The upradei scales if pay 

have been eade applicable erily to the eepieyees in service 

if'asar tiiarati and net to the eepl.yeea of the Gevt..f 

India, subj ect. to the condition that the 	ferber exercise 
• 	 • ,• 

optionsin the prescribed
• 
 fere *f service in tie Prst 

Ointd ... P/. 
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Aharati Corporation. Sec.nd.1.y, the payent of salary..4!. i 

the said employees in the upgraded sales of pay is to 

be made with affect ±om the 1st Mrchs99. They are however, 

entitled to arrears with effect from 1st Jianurys 1996. 

6. It was decided that pay of all 'ans.ssion Executives 

who had been wincing in the erstwhile. All India Radii & 

	

/ 	Iocrdarslaan as in I • 1.78 or afterwards wsu.1.d be placed 

/ 	
nationally in the scale of pay i*if . 550  - 900 th 

effect from 1.1.78 and in th e  scale if pay if Pz. 2000-3200 

with effect from 1.1.86 without payzxnt if any arrears - 
1. i:2 

70 It MaYAadded that the Golt. Of India initially irdered 

the ujgradation of the scale of pay if certain categoried of 

the ulployees of Prasar Iarati who were in service in 

25.2.99,but later on these orders were made applicable to the 

eitpleyees who left service •i All India 1di• and Doordarshan 

by retiIetent,r4isgnatiin etá,dunin the period from 23.11 !  97 

(date en which frasar Bharati Corpération was established) 
C 

to 25.2.99, as they 	were actuaUy serving rasar iiftarati 

Osrporation and not the Govt. if India. A espy 'if order 

dated 14.3.2001 is annexed hereto ad Annexure - R -2. 

/ 
8. Shnce 	K.Rey had vsluntarily sought retirement with 

effect fri 7- 31-7 ,9, 7, aiely before the frasar fkarati 

was esabliehed, and since the prders for upgradatien of 

pay are applicable ilily for those who have ipted to 	be 

tie eIzpl.yeeé of Prasar Jhar*ti, the case of ShriA.K.Roy is 

net covered by the orders dated 25.2.99 and 14.3001 9 referred 

to above, as he had retired prior to 23.11.97  and be had never 

•pted for service 14 krasar Bharati. 

91 - It may also be pointed out that the issue a dispute had 

already been considered by the ilonible (ntra1 .Adriiriistrative 

¶1ibunal, PrinciJs]. I3ench4 New Delhi, in their order dtd. 

21/23.3.01, in OA No- 2579/99. 
0 

0n td.. . . k/ 5 
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The lion' Die krincipa]. Lnc1a found to nerit in the plea put 

forwarby te applicant in the said OA No- 	, 2579/99 

which is on the sane 1ine as of the applicant in the 

present O.A.NO- 12/2002. A copy of the order dtd.21/23.3.01 

is annexed here to as annexreR 

PARA14I SE G0iTS. 

That with regard to para - 1 of O.A, the respçndets 

beg to state that the contents of this para are denied. 

It is stated that the case of the applicant is net covered 

under Ministry of Infornatien and Bradcasting ler dt.. 

25- 2-99(A copy of which is available at Anrnxure - R-i) with 

the Ministry of Information & .L3roadcasting oiu cation rL 

dtd. 1!+.3.01 ( A copy of which is annexed at R-2) Tbecause the 

applicant did net actually serve in Prasar i3harati Crpa4- 

That with regard to para- 2,3 &. +.1 Of O.A., the 

respondents beg to offer no contients. 	- 

Tkat with regard to para - 4.2 of U.A., the respondents 

beg to state that though the.. 	sca.les•f pay of 

Transnissin cecutive and Egineering Assistants were the 

saie, the 11ecruitient Rules 	for the twa pasts are quite 

different. A copy each of the Pecruitnent Rules for the post of 

fransmission xecutive,gineoring Assistant i? Annexed as 

mnexure  __ 	 respectively, from which it 

will be observed that not only the method of recruitnent bt th 

age limit, edtcatiena3. and Gther qualifications required for the 

two pasts are quite different. 1reover the nature of the job 

• 	of the . two posts are also different. A copy each of the 

• 	 job contents of UtetwI posts are Annexed as Annexure 

and R - 7 

Ontd....P/6 

/ 
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, 	That with regard to paras 	. 3 t1..L1 & 1+.5& 1.6 if 

• O.A., the respondents beg to offer no connents. 

( 5. 	That with regard to pa.ra - 4.7 Of O.A. the respondents 

beg to state that the applicant be put to strict proof, It is 

denied that the applicant exercised any option for working 

in krasar Bharatj. In fact the Prasar Bharati (Br 'adeasting 

cerpri. of India) was not even bern on 3197.97 when the 

applicant retired, because the pras ar 1arati (raadcasting 

r'pn. of India) Act, 1990 caie in to farce only,  n 15.11 .97 
and th9 Corporation was extablished with effect. 23.11.97.. 

Thus there was no 	qus ti,n of giving any option far 
working in Prasar Bharati prior to 23.11.97. 

6 	That with regard to para - 4.8 of 0.A., the respondents 

beg to state that as subn.tted against 4.2 above, the posts 

of ansnission Executive And thgineeririg Assistants are not 

equivalent in terms of Icruitnent Iiles,nature of duties, 

qualification stc.required for recruitnent,even though 

they carried the sane scale of pay. Attention in this 

cormection is invited to para 2(i'v) of .Annexure 
¼ 

in whick the pay for those enpl.yees who were working as 

Transmission Executive as an 1.1.79 or afterwards was to 

be nationally fixed in the scale of pay of R. 550-900 with 

effec from 1.1.78 and in the scale of pay K. 2000-3200 with 

effect from 1.1.'6. They were however, not entitled to 

any paent of arrears. As per para - 2(U) of Annexure 

the upgraded pay scale is effective from 1.1.96 but payient 

if Salary in the upgradad scale of pay is to be eiade with 

effect from 1.3.99 only. Since the applicant retired on 

31.7.97 i.e. before the Prasar Bharati øerporation was 

Contd... .P/7 
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was established on 23 11.97 the applicant is not entitled 

to take any advan tage of -v knexure - R-.1 • Jiad he retired on 

or after 23.11.97,  he would have been covered, under the terms 

of the Annexure - at E-1 and entitled to the beriefits 

tkere.f i-ThUS the order at .Annexure -R-1 is nst attracted 

for increasing the terinal tienefits of the applicant. 

7. 	That with regard to para - 14 .9 if O.A, the respondents 

beg to offer no coniiients as the sane is matter if record. 

8 	That with regard to para .- 14.10 of D.A, the respondents 

beg to state that the Higher pay scale has been granted to 

certain categories of eaployees including Pragraime 

Executive as employees of Prasar Iharati and not empliyee/ 

of the Givt. of India. The applicant was never an ez!ployee;.. 

of Prasar Bkarati while,in service. This aspect *f the 

matter was already been considered and decided by the 

Cen tral Adniinis trative Tribunal Prinoipal Bench, New D3lhi 

in O..A? 2579/99  by their order dated 21/23/3/200 1 ,  

The flint ble Principal Bench has net found any merit 

in the plea kor the applicant in that O.A. wo like the 
17  

present applicantretired from Gsvt.service on 3101.97 

i.e. prior to the ca!ting into e.stance of the frasar 

ha.ratl. in 23.11.97. 

9 0 
	That with regard to para - 5.1 of O.A., the respondents 

beg to state that the facts waa already been stated above in 

pa .- 14.2. 

10. That with regard to para 5.2 Of 0.A., the respondents 

beg to state that it Is denied that the applicant is 

entitled to afly relief as he had retired prior to the  

cGiint into 	of Prasar iarati oorptLo-. 

Cbttd...P18 



That with regard to para - 5.3 Of O.Ai, the 

respondents beg to •ffer no coirents. 

That witk regard to para .- 	5.. of O.A., the  

responc1erts beg to state that it is denied thtt eircular d4d2...*_ 
1A 	 / 

dtd. 25.2.994  is arbitrary becau
-
e it covers the eiipl0yees 

of asar &aratj only and net to the Govt. of India. It 

ay be pointed out that Prasar Bharati Is a Corjorate 8.dy 

having erpotuai succession ana c.1on seal with power to 

acquire, hold dispose at property both raveable and ioveable 
F 

and to con tubt and to sue and be sued. 

That with regard to para - 5.5 and  5.6 of O.L, the 

respondents beg, to state that the upgraded pay scales to the 

•ertain categories of eiplsyees including Prograrie 

Exlcuti.ves have been granted subject to the undertaking 

submitted by the.e existing eiiployees only asper agreezient 

between tne Gov-.- 	and the representativas of the 

concerned associations including Pregnarme Staff Association 

representing Progranie Executives. The benefits of upgraded 

scale were extended to those ernployees aJ..aa who left service 

of AU India 1die and Dordarshan bj rtirerent,reLgnation 

etc. beiween the period from 23.11 .97 (i.e.after establishint 

of.. Prasar 1aratj O.rpn) to 25.2.99( the dte of Annexure 

at s-i) becausethey have actually served in Prasar tharati. 

The applicant took voluntary retirernent with effect from 1.8.97' 

(FN) and therefore he is net entitled for the benefits of the 

upgraded pay scales as he did not serve under the Prasar 

iarati. 

coritd....P/9 
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11 	That with regard to para 
— 5.7 of O.A., the 

respondents beg to state that the 41egations are denied. 

In view of the submissions in the &bve paras the action 

of the respondents .s as per instructions of the Govt. of 

Intti&. 

That with regard topara, 6 & 7 of O.A., the 

respondents beg to offer no cornients. 

That with regard to part — 8.1 to 8.5 of O.A., 

the respondents beg to state that In. view of the sub.ssions 

made in above paragraphs the applicant is not entitled to any 

relief as prayed for. The CA being devoid .ojnerit de'erves 

dis.ssal with costs. 	 * 

That with regard to part- 9.to 12 of 01A., the 

respondents beg to offer no •eontents. 	.. 

6 
p 
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I, Sh.ri. 4t.  7Xoy,24kri 	 presently 

wortcing as 	2-&I)fl 1'&o' 	 be7duiy authorized 

and coupe tent to sign this verification, do hereby sslen].y 

affirm and declare that the statements dade in th& para 

4 $- 10 	/Q __$7 , . 	13 are tr to my knowledge and 
/ 	J 	I 	 J 

belief, these made in para  

being matter of rec•rds, are true to zity inforittion derived 

tha.efr.m and the rest are my hurnble subiissiOfl before 

the Hon'bie Tribunal, I have not suppressel any material 

facts. 

And I sign this verification on this 	e Ui day 

J'w4j. ' 2002. 

L 
Deciarant. 	 \ 

*f 

LIII 	&sdio CWwaMtt. 
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" 	

9 10 74 cuw ltcd Vide DC AIR Mtrno No 5 1'/74 Sidicd 

I 	

4/5 lI-7 	
I 

	

Atnt,111,1 I HoWItd ide Miii of 
1&ii Noiii 	(j 	

, 

	

1/2/74 i1() 	dn cg 	611 75, 	12019/10/ 78/ 13(A) dlC(i 	F 	
j 

2612 19Th ntrd A 21024/1,8: SV/l)(A) 
dtc1i 1 4 :vnNo 

/ 	

Ir11(t/,,,ç fflu(/ p I), A/I? 
	

I 

	

i i lit 1) 1' C co tOIiSJ1j 	
l 	I 

	

g P1 Oiflç 1(n) (0 tlj 	of lIIII) iIiSl()I1 I X 	ii 

jive lini,;j Cns)cI( if (lie t()IIOWj(: 	

• 

1 d 	
1k id oI 

tlic Sta liQji ICspOncibIc for making CCI 
uj( 	(Ii ilrn1 	

4 

rncn 	

• , 

(b) Senioirno 	
St4i,1 l)IIcC(j otlir th

Mn(i) itbo0 M wbcr posc< Wzthi the stj'fle 01 sire 
comprising (lie recrti1tile rncn 	

1)a:tc ct(Jo, in cace there is 
onj 

/ 	onc he 1
Ppczis to ho CHIOr thafl Ihic Ofuiccra 

(i) a boy0, he wouj ic s CIfltjian and thc Officer at (i) abov
e  ou be dcsigfla( 	

rne, .• 	
i• • 	 • 	• 	 • • 	• 	

• 

I 	

F 

I 

v 

I•  
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Ô(, 	
Rt rl4, t,,ie,,I IZu/es for I'arioucposts in A I 	/ (c) 	n olficini of iri othcr Govt. 

dcparuii13t (Ccnti) or Member I 	
1c Stc cqutVaknt to the o 

Officer 	 thcr member, i c Group A' 

	

 
1 	

()G AIR Mcmo N1. 5/1/76 SI dated 16 7 76) 
2 'e "Staff Artists inter Iia belonging to 6roup 'C' Grade 

i e Asstt 

	

I 	

tditor (Tribal D1lccts) Asstt 
Ldjior (Scripts) 1  Asstt Ldltor (Gram/ 	

4 

	

I 	j 	
II(rnC/Educatjotinj flroadcact Family Welfare) and Script Writer 

in 

I 

	

	
th 

paysnteoffs 550900und Production As s it. flfldFIoorManacrs 	
5 

the PY Silc of Rs 425 750 who has opted for Govt Scrva,it statuc, h4c aircady bee n :i ide Govt Scnts i 	above Cateorics of Staff 

	

I 	
A1 si p05tc Ii 

tc bccn equated with that of Trancnission CXutivc 

	

nUt] made afl CIt'bl 
for profllotjon to the giude of PLX vido Miiistry 	 6. 

( ( I 	
of 1&B Notif1c itin No 4501 1/83/32 Il p(a) dated 23 10 84 cIrcIIl(cd 	

7 

	

b 	, 	
vitlp DG AIR C (I I 1) !n(lllIcatiol) No 5/ 1/ 85 SV (htcd I 0 5 j 985 	• 	, 	

S 

	

I 	" ' 	
It , i 	CC 	(k( I(ld 	t tli 	vacancic in (lie above cadrcs will 

r 	•i:4\ 	 . 	

hcncforti be fiIJcd in accordance with the Rccriitncrit Rules 
. of 

: 	

TRE,. Coriwqucntiy, the Rccrujtztient RI for the abovc categories of 

	

I 	, 	 staff 	ill bLCOI11C I edu nda nt, uid will n 	hcnccfr(} be oJ)eri Live Wiji Liie cqn fli011 of thcsc CdtCgorje of StiffA, tstc wi(Ji that ofT R CX, 

(

I L ' 

these postc will 
hcLosT)c inter Changcahlc Iii other words 

thccc catLgol ics 

I I 
ofSt IfArt1sLs aIl(f I RIX can 

be asked to prforrn any ofthc functjoiis of I ' thccc J)octc dep( tidiig I upon 
the ui(abifity and capability of each 

; 

indis ititi ii I he I Icd of Station of A I R/ 1)1) will be empowered to deploy ,  

j 	
J 	

tlis prsoiis on (lie jobs of 
the above CLegorics of pocs, as per the rcq(IIIL ments of thi statiis 

l]ClILf()rtl 	post 	
above cadre WillauLolna(iclly be COi($Ct(C(l into (lie grade of I RLX and filled up acco;dingjy will be in the p scaJ of Rs 425 -750/ (now revid to 1400 2OO) 

(D AIR 0 M No lu 1185  S VII datcd 128 1985) 	 1 

1 	9 ' 	
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, 	'I 

	

2; Name of Ji
, 

 post ., 	

. 	Enginccrjng ASSiStII1 
No. or pos 	 ' 	

2088 (1986) (subject to 
dcpendcnt or Work Joad)'i 

Ciassincati0, 	

Gcner Ccntraj Service 
• 	 nOn.gaze( 	

fl°n-mirlistCl0J 
Scale of pa 	2, 	

s. 42515-5O0-E1356020 
-20-7002575Q 

(nOw revised to Rs. 	I40Oo1600 50 230o 
.s 

60-2) 	'. 6.' Whe( e. ele io1) post or non. 	NOn 	
O

CICCLI O  clecj4j11 1)OSi 

7. Age Jimi( forjrect recrujtmej1t
18-25 years (rciaxable  

of 	 up to tile age .15 years for Govcrnn1cn Ser- 
vants in aCCOfdaj0 With the ins-
(ruc. ion5 

is " ll ed by the Central Govcrflfl)c,)t from time to time in this rega rd) 
A'o,e I: ilie crucial date for dc(criuu fl ing the ne limit shall h th Closing date for 
(1 •ppl C t 10115 	 ecjp 

tr in,iidhJ tc.s in 1 ad in 
- 	 ' 	

(iithii lhsin llici 	i AiicIcufl110 
and Nicobar 

	

'.1 	 llj and l.a 

	

- 	' N'fr 2: I,, the qus of 
rccj111 made 

	

- 	•'' 	' 	thu rough the i flip 1 ), fluen I Exelia age, I he - 	
crucial- date for determining the age 

limit shj he l;i 	( 1 nue i:pu() Whijip ilu 

	

- 	t('Jinng IS h,Sif Iii 
tihr,uii tluc nnu U. Educatjo 	

at! Other liJ:i Jill- 
(':Itions 'req uircj tot'  

dif -ect re- 	'i'iir 	yetir's DiJ)J111 in 
recruits 	

rlka (on/ Elect rical/ 

	

2 , 	

Conirnu_ - 	
nicatin Engineering recogniscd  

	

• • J , . .. 	by the Coy1, of India 
-. 	- 	

•. 	
i.-1 

	

1 	lic;,' 	
Wit ii l'liysiCç 	One of the • , 	

suhI5 fi'OM a rccogflj5J1 	UflI- 
- 
	VCE.Sily 

or 
•., 

 

Degree in Electrical Enginecrjg 

	

- 	• 	

from a rccognjç 	
University or eq uiva lcilt  (lCgree 

a 	 or 

.Soij tt(1 Recol-(jing a Lid 
Soufld EngifleCI.j,,g aWardby 

4,! .... 

•1 

4 

4 	. 	• 	

, 	 2, 	• 	.', 
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t;c Uillll and • 	; iistitute of 
Jt , 	• 	••? 	. 	

India, Pune 	.. 	 . 4 I1 	 "L 	
y 

Dec,,a/,/e 	 IJtj Ii 

I 

? 	

Knowledge of Wireless Or Radio :.. 	• 	 I 	 • 	• 	
Engineering 9 	he1heragc and educational No I •• 	• : . ::. 	

J I41 11 1 11i fications prescribed for 
. qicct recruits will apply in the 

'l 	: f 	CIjcc of prornotee$ ;, . 	. ••; ; 	 10. Pçriod of probation if any 	Two years 1 	• 	
I I. Method of recruitment whet- , 80 percent by dircct recruitment. 

io hi• by direct rccrui(meit or by 	Pei,  cent by promotion on senjo- , 	' : 	• •' 	
flOrnatioii or by depiitatjon/ 	rity-curnticss 	10 	Percent .•.; 4. , 	, ', tttisfcr and percentage of the 	through limited departmental •. 	.'; 	i: 	
Vcancjcsto,•befiilcdbyvaotis 	petitive examination 

:;• 	. 	., 	
! 	

: 	
nithOdS 

Com 
 . ;.. 	.. :. ,: 	• 	

12. hicase Of rccruj(rnc, 	by pro- 	I'r0111(;1j,j . 	. 	,  
A. 	 . 	fl)tiO7)/(:IcI)u(atj()l1/(raflsfcr 	Senior Tcc}injcja,is in All India 1 	 ' 	 gfadcs from hich prornotton/ 	R dio/ Doord, shan wuh 5 years' . 	 :Putation/transfei to be made 	service in the grade or in a higher 

grade, rendered after appoj 
merit to the grade on aregular 	. . 	

': •:' 	•' 	 basis 	 . 
' 	

Li,7tj(C(/ Depart,nenta/ Co?7J,etjtjv 	 I: •4 	. 
•: 	. 	 . 	; 	. 	 : 

EXQmj,,a,j0,, 

	

. 	i 	 . 	. 
 Senior Technicians in All India . S. 	 . 	. 	

Radio/Dooz*darshaflwj(h5yeal 	L Service • in the grade rendered . 1l 	,. •;: ( 
	

iFtci• flPpointment thereto on a 
, 	

regular basis or, with 8 ycar' 
total Service in the gradesof  
Technicinn and Senior TecFinj- 

: . ciun rendered after appointment • 
U) these gra'des on a regular basis, • 
0i•, Mast Tccbniciais/ Diesel 
lCCli1')jCjjf1s W. 	8 yeni' seice . . t 	
rendered in the grade after 
appointment thereto on a regular • . 	 . 	 basis 	

.1 
çtsbi ihucd vdc M I H rtotiflcnton No. 3101 10182-13(1)) doe4 I I .387) 

13. U a Departmcj l'romoton Group 'C' Dcpartincntaj Promotion 

I  vol" 	I hTf 	, r.",mm 
Yi

3 	 . 	. .,. 	. 

(IL'- 

(I' 
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1 
• 	IS 	 Recruitment Rules for Various Posts in AIR 

SChEDULE 5 

:l. 	S.No. 	• 	;•• 	
• 	.I 

• 	2. Name of the post 	" • Senior Technician 
Classification, 	Character' and General Cen(ral Services Group 'C' 
and status of the post non-tazettecl, non-ministerial 
Scale of pily of the. post Rs. 3140-I 2-5O0-IJ1-l5-5()(now ic- 
••& 	,' 	h 	'. vised 	to 	Rs. 	1320415604I1- 
I..  

40-2040) 
Method 	of 	recruitment 	and 

• 	• percentage of Vacancies to he 
filled up by 

5:' Direct recruitment Not applicable 
6. 	Pronotion on selection Not applicable 
6. 	l'roinotiori 	on 	seniority/fit- 100% by promotion failing which by 

ness/transfer transfer 
The 	protnotion/ irnns1will 	be 

adhered to on zona1'sProvi 
dcd that transfer fiin. zone 
to 	another 	will 	bèjThrriissiblc 
only on the written re jüëst of the 

• 
official concerned 	ci;:nèferrcd 

• 	• 	
• and on his agrcci 	ôgitc his 

Consent in writing 	ltiiUtcbas no 
objection 	to 	bciIi'g!- , ! fiil,M , 	as 

• 	 • 	• Junior to all the Seiiör féchni- 
clans already in the zone on the 

• 	 1  
date of his joining thc• new zone 

S. 	Age limit for direct recruitment Not applicable 
9. 	Educational and other quahifi- ' Not applicable 

• 	cations required for direct re- 
cruitrncnt ' 

JO. 	Period of probation if any 	• WO years 	 I 

11. 	Whethcr age and educational Not applicable 
qualifications for direct recruit- 
ment 	will 	apply 	in 	Case 	of 

• 	recruitment 	by 	prornotion/ 
transfer. 	 • • 	• 

• 	12. 	In case of promotion/transfer, Promo/ion 
gradcs/ sources • from 	which Technicians with 3 years e1perience 
promotion! transfer 	is 	to 	be in the ginde 
made 	 • 7)ansfcr 

• Persons 	working in 	similar 	and 
equivalent grade from other zone 

13. 	If DPC CXiSts, what is its coin- (I) 	Director (lingi- 	Chairman 
position neering) dealing 

I 	 •. 

13 
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Recrutgn:e,jg RuIq for Various Posts in AIR 	
IJJ 

1 2  

Committee a$ists what Is its 	Co in in i ttce Co nssti compositio11 	
I Director (Engineer\ C1fma 

ing) dc ilmg with 
I 	Administration 	l 

I 	 2 An Engineering 	' Member 
Officer of the level 

41 	

2 	
of Deputy Diicctor I 	

l 	
(Eni1ecr1g) from 
All India Rhdio/ 1 

2 	

1 	 2 	
Doordarshan 	l 1 I 	
dealing with  administratiQ 	

1 	 1 	2 0 	 3. A Group A' 	:'Met 0 

0 	

Enginccng Officer 	
0 

0 	

of nnüt her Depart- 0 	
meat having 	

0 

requisite technic ii 	1 4' 	

backgrouiicj 	
, 	

I 

14. Circumsta 	
in which UPSC Not applicable 

is to be COnpj(ed In making 
recruitment 0 	

0 	
Authorig: 

Notirij vidc Ministry of l& 13 Notilicatioji No. 3 iO4i/ 82- fl(D) 0d(ed 18 8 86 and modified yule their notificatfn No • 	' 	
310/ 101 82-B(I)) dated 11.3.1987 circulated vicle DC,,A 

	OM No I/lR/85-SIV(A) da(d 225 87/1 (,H7 	
11,4 

0 	

0 

0 	
, 	

Extract Of SuppIc1intary lfls1ruc(jç lst'cd b,' i)3. AIR 1. 
The selection cpminjttec for rccmjtment of Engineering Assistant in All India RadiIDoordaI .shan will comprise (he followIng: 
(I) Chief Engineer of Zonal Office  (ii) Station 	

station 	
Chairman' 
Member SD if nominated by the SD 

(iii) ProfcnAor P f Physics, Electronics o 
commun 	 r Electrical Tele- 'Member jcI0 	Engineering Etc. in a University or 
I.I.T./Mads institute of Technology 

	
0 

2 

	

	

. (

iv) A Senior Thnica1 officer not lOwer in rank than Dlvi- Membr 
sional Engiir qrequiyale from either P&T Depart. 
meat, or Cvi1 Aviatjoj1 (Communications Wing) or 	

' 0 overseas Cmunicat ion Service 	
0 0 

0 	

(DC, AIR Memo. No. 'J 1  14/7slv datcd 25I277.1977) 	 0 	

0 0 

0 	

0 	 0,•• 	
, 

.1•, 

: 
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with Adininis- 

	

)i iht 	
tration 	

I) ' ?' 14 

	

t 	 (2) An Lnin n ceng 	6l1bcr ) I 

 Officer of the Icve1 I 	

of Dy. J)rector 
(Inj,) from All 	• 
I fld ia Radio/ 
DoordarsImi 
dcaiiig with 

, 	 . . 	. 	
administration 	

9 ! 	 , 	 (3) An officer of 	Member 	 : 
11 ,101  he i Dcp it- 

t4: 
 , 

	

	 . 	
Inent Ofapprprj(c 
Icvcl having 

	

•t:' 	
C(1JiSj1c 

., 	 . 	
COf11pCtCJCC Aui/ior:ty NoIf1e(j V(JC Mmistry of I&B N()tjftC 	No 16/20/69 r 	• 	 . 	13(Q.) dated 30.3,I970 

if 

1' 	 .. 	 . 	 . 	 . 

I. 

: 

• , iI 

a 
• .'• 	'.•• 	 •••• 
••• 	ZI 	 I 	• • 

1. 

I 	
:I1 
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1) Maintaifl close liaison and goodworki 	
relatiOflsliP 	

1tthC officers of the State Health 

Dcpartfleflt nd volunta orgaflatiP1 in the field of Health Family Welfare and Child care. 
e) planning and coordination, P1fl Admitlistratton and Programme ptodUCtiOfl of family 

wclfarc programmes and.OthC tt5 

jcTransflhiSSi0hI3Let'Yt. 

	

• 	: 

The Programme Cadrc in AIR startS from 
the post of Transmission ExeCUtive. The duticS of the 

Transmission ExcCUiVC 
arc multifi9 in nature. Thçse arc broadly indicated bcloW: 

1. 'The Transmission £xeCUtiVC is placd inchatgC of the Station's tranSmiSS0
5  and he functions as the 

Duty Officer, Hccoordiflatc$ bctwe •Cfl the performing artistsItalk5 the programme prcsctati0tl 

staff and the EngIneers ,  lie is rcspojisibtc fo colleiOfl and 
iSSUC of all the programme material and 

their broadcast ccordi1g to the prrarnmc cue sheet. Outside office hours he is also placcd incharge 
ntact oL1ice assisting the Station Director. 

of duty vehicles and funct 	
as co  

2.. The TranSfliSSL0ul Executive is rcsponsibl for carefullY watching the variOS ltcrflS of programmes 

broadcast and preparin 	
fair

ly Report in form AlR --29. Any deviations from th 

	

g the D 	

e chedUted 

pr.ogram 	

arc noted in the om each day and a consolidated rep9rt for a month eflt to the 

DeCtOr General, AU India Rad, by the 1st week of next month. 
	 . 

3. TheTrnsmsbotl xccutivh0Uld evaluate programmes at All India Radio StatiOn/O1tld 
enter the assessment in tç.col1fl RemarkS for Card Indc' of the Daily Rcpo for the day's 
broad5aSt. The asscSSrflellt Sol?ld bc discussed in the next programme meeting ançl modified or 

revised in the light of comCfl.tS 
of Senior Proammc Officers concerned etc. in the meetifl 

Thereafter the fina ascs 	
•hU1d 	cnterc4 in the Card Index(A1RP 34) 

4. Those Transmission ExccUtiY who arc on duty in the morning shiftshOutd attend the programme 

• meeting to be held on that day ThcsCTrfl 
	SiOtl 

ExeCUtiv will later apprise their 
oUeaguC5, that 

is, other TransmisSion Exccti'5, of the discussion held and decisiOflS taken in the meeting, which 

concern them. 	 ,. 	 .. 

- 	tt-WA1R-P-3O) by the Transmission 

5. DctailCd entries should alsç).0 made in the StUGIO 
tu 	 -- - 

Executives. Great care slitk 
taken for making entries in this book as it is the main initial recoru 

for making payments to 	
talkers, gramophone record companies ct Every entry in the Log

;JT Book shoUld be inittallediYe Transmission Executives m Column 
io While making entries of 

	

Broadcast of tapes he shoq 	
lso indicate when possible the date of recording and payment positiofl 

	

in the Studio Log Book.aq 	
the ACCOUfltt could complete the entrieS in the separate Pay Order 

Book(fOt rerccordd pi jmm) and cflsUt that all such programmes arc broadcast. 

S 	 I 	•• 	•.• 	

'.5. 

.5 	 . 	
5 

ne set of 
Lo Booi)0Utd be maintained for MondaYs, Wcdncfld1Y5. and Fridays and another for 

the 

remaining days 	

which do pot oninatC proamm may maintain only ocStudi0 Log Book. 
 

I 	 I  datcd t8,t O.68). 

	

(AutlOfltY" DG AlP. Memo, 	
5(IV)1111684ti  

6. PaymC1t5 to artists arc mY 
he officer on duty wh issues the cc icnitc ofbroadCt(A1)' 

Form AIR-A28 is used fnakiflg payment of Ices for rcbrOadCt of AIR 
1ecordings/ tapes. The 

upper portion of this foi1S 
filled by the PrOgrammc Section a day in 

advance of the date of 

broadcast. Th performa1 	
certificate should be completed by the Duty Officcr.aS soon as the 

broaY't s ovet. 'Ihe ccifiCatC 5hould be 
	ntCr&ign by 

the Progmarnfl ExecutiVe concerned 

and 	
Senior Prog rnC Officer before the same is sent to the 

Accotillis Section for payment. 

I 

I '  

rj 

1 F 

4 i.4 

St 
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es etc., 
ytedged 

y ordcr 
eSt. The 
C artiSt'B 
be artistS 
¼ rubber 
cd on all 

1dcast, the 
le next  day 
atnoUflt by 
c payeC by 

MoneY Order as UIC  

post should be tilled longwith th&yQt1C 
0 	 - 

g. The undctiVCr cheques and 41sbUTsCd cash pertaiflifl to arttS who do not turn up and the 

	

receiptS in cases where paymeflt 
	ve been actuallY 

made shoUld be sent by the officer on duty along 

with the Log Book and all dpqU 	
ts to the ACCOUflt ScctiO1 the next day for further action. 

9 	

hc prcpaattofl of statttiCS° Western and indian Music broadcast during the month of 

to the Direct 	
is also the responsibilitY of the rransmsiou ExeCUtive. 

io. The TraflSmisston EXCCUttVCV 	
record, dub, edit and 

playback 
progran1fh of all kinds, i-ic 

Lil 

assists in the prodUCi0fl' 
0 1 	rammCs of all klndS, and preparation of 

ncWsVC 	whenever 

He should maint 	
Wst of blank tapCs, rccord tapes etc. accordg to the sytcin in 

in the plays.and features- 
It 

	 S 

• 	 is also expected tO1 	 of news material for the Press 
c vi s t 

 
in the preparation 	. nectedtOPPare 

snoulu 
nglish and other indian 

aflgUagcs. tic 	- 

lan
guages Press Reports, editorials etc. and translation of English 

iguages and vicCVet5a. 

d wr1te scripts of plays, fcatureS, talks, stories 
£IOfl Executive shoul  ms; edit and adapt material to be broadcast; read scñpts and take 

am 	
taioguCS of scripts and ackgr0U 

	
material Ior.refcr cc ctc. 

;alqCXP 	
to write annOUnCCmts chee of 

k and select broadCt 

tary nd assist 
supeiS0 staff in 	

diti0fling 	music arttS and 

dcufl4 voices 

	

• 	41 	-• 	

4 

14 the f ra i miton Ixec ty9 aO cxpcct 	
to pertol in any othei tUtic whiLl' may be 

1  lgnL(t to 

him from ttmC to itmL 

	

(ltOlUY i)G, AtI Mcffl° 	itI 
tiSS1 datcd 24.9.5 5) 

i  
.4 

x 	

1l asSiSt the 	
the daYtoaY w

orking of the Unit and collect materiat f itctd 	tcr 

J,4,iJmltv Ptanriiml and 
t-tcatth EdUCatit'. 

• 	 4 	

1 	
•0, 

"4 	

•, 	

, 

•04;  

ii. The Transmjssbofl ExcCUtiV 
Radio and 5 editing of ne 

the anatySi of English and I 
'angUage material i nto md 

12. Wherever r4quired, the Tr 

etc. for all atc gOrieS of pr 

part in their prcsCfltati0P 

13. The TranSmisston EXCCU 

trnnslate CWS 
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Iginccrittg Assjslpt 	• . 	 • 	 • 	 • 

Transmission duties at bitidios, Receiving & Transintiiig Cent is. 

Outside I3roadcast Opççaiions. 	 • • • • , • 

Recoiding & Dubbing 6perations. 	• 

S,\V. Aerial operation at II l'ls. 

• 	e) Assisting senior staff in inainlcnaiicc and instatlallt)n work and ot her technical activities as may he 
assigned to him. 

vi) Scnior Technician/Technician/Wirenian Technician/ Electrician 

To assist the operation4l staff at the Transmitter, studios, receiving centres, outside broadcasts, Cic. 
for maintaining the cotLinuily of service. 

To assist in carrying ota preventive maintenance at all the Centres and keeping all equipment clean, 

To assist in aerial seleci ion, stub changing, reversal of beams, etc., in the acrat field and manning and 
operating feeder switching structures, etc. 

To operate and run stndby p ower supply units. 

c) To assist the Engincerng Staff in repair and pvcr-haul of eluipment 

t 	To assist in special rnintenance and tests on aerials, feeder lines, air-conditioning plants, tape- 
rccodcrs, standby cqipment, standby power supply amingements and other ancillary plants and 
cqUipmeiit. 	• 	 ' 	 • 

To check-up.and maiptain the fire-lighting appliances, tools and batteries, clock circuits, torches. 
hand lamps, ctç. at rcular intcivals. 
To check inocingircuiIs, intcr-cuin-circuils and cute igeuicy liglutimig arm'uIngemiuentl aid : epur: 
any faults.  

lu check 1oj?bnd kicp thcnl in good working aidet' aller ncccssauy repairs. 

To assist inj',ingut minor installation works at the Stations. 

To assistin 	ingjut installation and testing of transmitters, Mudios, receiving centres, aerials, 
• 	feeder su 	pn c.mipmcnt, air-conditioning plant, Diecl/peLrol generating sets, and other 

associated 	incldding cabling and wiring. 
• 	 t t.(l 4  

1) To assist ir i~ -,`6rjqdic4j changing of oil in oil-filled components and in testing the oil. 

.10 assist ini$l).,chec mug of engineering stares 

To performn 	wqik as may be assigned by superior officers in the interest of service. 
I 	(t 

• 	 • 

vii) Duties Exlufvc to Senior Technician: 
He is expected t 	,ndl j,articularly complex jobs, at the discretion of his superior officers, In additii>, 
he •  dperates Ta)uplicating Machines. 

• 	viii) Radio Tcckiin 	 • 	 • 

Routine t4ljg p1 pquipments.  

Assisting emgirtecripg staff in wiring of tm ,mnsmnittmui, stLIdto and rt..emvIumg cquipm.nts 

Attcnding tØepairs of equipments, radio rcccivccs UL 

Testing 	erasing of tapes, etc, 

e)Maintainiijegists for tools and plant and assisting iii verification of engineering slorcs. 
• : 

•4/. 4 •  
• 	I 

• 

--•-,•' --, - ..- 
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aI -i - -. 1:. :i. 	e n c: ii  

o A,, Ho :12/2002 

Vs0 

• 	 ij,:t:,, & Or,s 	
' 

rin reply to the? WI:.. i tten 

1lic- I''mble? 	 cIIc)1t 	c1::'€Lf'i1i.>' ic?(4 I:.. 	' 

' r 
as 	ri€-?r 	 -* 

:1. 	 1 hat t he app 1 J. c:an t lias qa ne throuç h t h e 

r :1 1. i:.en S ta i:.emen k. f:Li. en by 1. he respon ci en ts an ci 	n ci ers tc:od 

the c:or ten ts thereof,, 

•fhat 	in rei:'ly to thea c3 - I:.ertIi!; 	J. 	IJI:iLLeFl 

S ta i:.emen t t he a p p1 :1 can t re :1 te rates the sta temen t in t he 0 A0 

an cI does not ad m:i. 1:. an >' s tateinen t sh :1. c: h are not suppor ted 	by 

re c:o rd s 

30 	 i• hat in reply to 	ie ta ternen ts in pa ra 3 and 

o of pr?:li1ninar>' 	i::iection :1*. Is stated that •f•rr•' c)rdier 	- 

of tltd-? Hon ID 1. e Su prerne Court in 	 4 66:%/96 cia ted 

4 3 ,. 1 996 the 5th pa>' c:c:'mm :Iss ion c:on s :i.d e red the cad re of 
:1  

transin :1. ss :1 on lExec:utive and the E.nqil s 

equ :i.vaerl t and rec:omfnendled the same s c:ale of pa>' v :1. z 

o00-8000/-- The app 1. :i. cant be :1. nçt a T ransn:i ss:I en Execut:i. 'e 

is ent:1t1.eci of rev:i.siori of a>' sc:a:Le w:i.th retrospective 

effec:i:. wh:Ich sha:L1 be is 550900/ w,e0f0 :1 ,:i. :1.978 and 

	

w0ef0 :LI.,:l.936 	S 	- 
• 	 S .. 

1 ha I: 

 

in re:' p1 yto t lie' -'sta tiieri ts :1.11 	pa raq rai Ii 
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.' 	of 	1tic•? 	:rc:I.im:j.nary 	c)I::.:iec:tic)r 	it 	 th.t 	Ilte 

of :1999 before the Hon'ble Ccn 1:. r. 1 Ad m :i.n :i. s tra 1:1. ye 

":1. buna l. 	Pr th :i. p :1 Bench is on the same 1. inc as. of the 

a pp 1 :1. can t :i. ii the p rc• sen t OA i'k: :12/2002 	Moreover 	the 

:*llj].i.:an1:.in the said ON NC).. 	/99 fj'.j . 	Fi'n 

l:)c"o!c 'the Hon'bk F'l:iqh c::r:)Iti - L of i)c?1lri assailing I:.hi:.: Or:li:::?l 

of the Hon'ble CentrAl Administrative Tribt.'.nal 1 rirlc! pLt l 

Hen c:h dated 2:1/23 3 2001 in (J( No.2579V99 which been 

r:çjisterecl 	and 	nhlI:):•ned as C::.. w..p., l'l ..829 of 	22.. 	It 	is 
-..--- ------------------ 

I:: ted t ii t the FIc)fi b if? Delhi-High CULt r"1. has been p :1. ead to 

by an order cit?cl 4..2..2002 :i.n the said 	C,.WF',1 

i'lo .i329/2002 

t 

That in re?p1y to thy .:t:tf.Iilf:..I:lJ in paragraph 3 

oft he pakawise comments it is stated that all the 3rd 	4th 

&fl d 5th p,  Comm :1. ss ions have recommend ecf i. ci en t :1 c ....ca1e of 

pay to 1:E.o 1. h t he T ran stn iss :1 on E x e cit t ive and lEn c :1. n eer in 

Ass :1. stan t i rres pe c: t:i.ve to i:tv:::? r recruitment rules.  

That the aj:p:iican J• den:.tlie cciectness of 

the t ta t.c.c'i ts in para 5 of the r -  comments. It I 

stated that in the pro prc :i stage, of 'P rasa r 3 hara t i 

options from the emp:Lc:'yees of .....e All i:ridia Ra€:iio were 

c:aiied for in number al times and accordinqly the app:1:i.c:ant 

sit bmi ted hi ; Op± inn for f:i.;;:t  r Bha rat 1 Ofl c:e i i 1993"94 to 

the Stat:i.on D:i.rec:tor, A:1:!. India Radio. 1  S:llchar and aoain in 

1996-97 	•c 	the 	Station 	I):Lrec:1.c)r 1 , 	All 	:ir:l:i.. 	F.ic1:i.:' 1  

Ka:L :l..saiar 

7 	 That :1. n reF:' ]. >' to the statements in para 6 to  

14 the a p p1 :1. c ....I beçj s to re :i te ra t*:• 	t he s ta teien ts in 

fo reqo :1. nq pars 



Vt:1f:i. c:.t:ion 

(nu:p Kr. kr::'> 	Sc)n of I....t€•? MriSnKesn 	1<c.y 

•resident of B.:i.1pr, Si1chr do her&:w vrify that the 

• . 	 I:.s 	riick: 	in 	Lh:? 	\i -? rejoinder 	are 	true 	to 	rty 

• - 	and belief.  

incI 	i 	1CJfl k.h:i..?rl:f1cat:i.C)n on 	.t:.ti.L c. 	 :I.tli 

.i->' of Se p tern be r 20<)2 

1 


